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 [Prof.  P  J,  Kurien]
 Government  to  take  immediate  steps  in  this

 regard,

 (vi)  Necd  to  set  up  T.V.  Relay/Tranmis-
 sion  centresin  Balasore  and  Baripada
 districts  of  Orissa  during  the  current
 financial  year.

 SHRI  CHINTAMANI  JENA  (Balasore):
 Sir,  the  district  of  Mayurbhanj  in  Orissa,
 being  purely  a  tribal  one  and  the  district  of

 Balasore  in  the  State  cf  Orissa  being  a  flood

 prone  and  cyclone-affected  district,  establish-
 ment  of  TV  Relay,  Transmission  centres  is
 most  essential  to  educate  the  iilitcrate  tribals
 and  the  rural  masses  of  both  these  districts,
 In  addition,  the  district  of  Balasore  has  been

 well-placed  on  the  defence  map  of  the

 country,  due  to  the  location  of  biggest  Procf

 and  Experimental  Establishment,  observation

 centre,  and  the  uniquc  National  Test  Range,
 which  is  the  second  of  its  kind  in  the  world
 and  needs  special  priority  in  the  matter  of
 TV  net-work  and  telecommunications.  The
 State  Government  of  Orissa  has  requested
 the  Centre  to  establish  one  Jow-power  TV

 transmission/relay  centre  centre  at  Balasore,
 the  headquarter  town  of  Balasore  district
 and  at  Baripada,  the  headquater  town  of

 Mayurbhanj  district  in  the  7th  Plan  period,
 giving  topmost  priority,

 In  such  circumstances,  ।  would  request
 theਂ  hon.  Minister  for  Information  and
 Broadcasting  to  sanction  low-power  TV

 Relay/Transmission  Centre—one  each  at
 Balasore  and  Baripada  in  the  State  of  Orissa
 in  the  current  year,  to  fulfil  the  long-cheri-
 shed  demand  of  the  users,  who  have

 purchased  hundreds  of  TV  sets  from  1982
 and  kept  them  idle.

 (vi')  Need  to  direct  the  Reserve  Bank  of
 India  to  remit  the  old  debts  of  00-
 operative  Banks  to  benefit  the  small
 and  marginal  farmers  of  West  Bengal.

 SHRIMATI  GEETA  MUKHERJBE
 (Panskura):  Before  I raise  it,  I  want  to
 draw  the  attention  of  Mr.  Janardhana
 Poojary  to  this.

 Due  to  repeated  natural  calamities  such
 as  devastating  flood  in  a  large  area  of  West
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 Bengal  in  1978,  severe  drought  in  the  said
 State  in  1982-83,  serious  crop  damage  due
 to  pests  and  insects  and  widespread  flood  in
 1984,  a  very  large  nuinber  of  small  and
 marginal  peasants  have  become  defaulters
 to  cooperative  banks  and  other  nationalised
 banks  and  are  being  deprived  of  any  further
 benefit  of  loans  and  other  assistances.  The
 situation  has  been  greatly  aggravated  by  the
 fact  that  in  many  cases  the  debts  have
 become  three  times  more  than  the  principal
 and  consequently  have  gone  beyond  the
 capacity  of  repayment  by  the  poor  debtors,
 Most  distressed  are  the  marginal  farmers
 who  are  often  below  the  poverty  line,  as
 they  are  deprived  of  almost  all  benefits  of
 subsidy  schemes  and  are  totally  thrown  at
 the  mercy  of  moneylenders.  The  situation
 in  many  other  States  is  also  not  very  diffe-
 rent.

 In  view  of  this  critical  situation,  I  urge
 upon  the  Minister  of  Finance  to  direct  the
 Reserve  Bank  of  India  to  remit  the  old  debts
 of  cooperative  binks  at  least  for  the
 marginal  farmers  so  that  the  cooperatives
 can  free  the  marginal  farmers  from  remain-
 ing  defaulters,  I  also  urge  that  the  old  debts
 of  marginal  farmers  in  other  banks  also  be
 re-examined  and  such  debts  b2  remitted.  In
 any  case  as  the  preliminary  step  where  the
 interest  bas  become  more  than  the  principal
 for  the  small  and  marginal  farmers,  the
 interest  must  be  remitted.  For  this  purpose,
 if  necessary,  funds  should  be  released  from
 the  Central  Debt  Relief  Fund.  I  earnestly
 request  the  Finince  Minister  to  consider
 this  question  urgently.

 (viii)  Need  to  set  up  a  steel  plant  at

 Vijaynagar  in  Karnataka.

 DR.  V.  VENKATESH  (Kolar)  :  A
 decade  ago,  our  late  Prime  Minister  Indira
 Gandhi  laid  the  foundation  stone  of  a  steel
 plant  at  Vijayanagar  in  Karnataka.  But
 unfortunately  one  reason  or  the  other  is
 given  and  the  work  on  the  stecl  plant  is
 delayed,  There  is  absolutely  no  problem  of
 infrastructural  facilities  like  water,  electricity
 etc.  In  fact  the  Chief  Minister  of  Karnataka
 has  announced  in  the  State  Assembly  on
 6th  April,  1985,  that  he  is  prepared  to
 supply  the  required  quantity  of  clectricity  at
 any  moment  as  per  the  demand  by  the
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 Centre,  He  said,  “If  necessary,  electricity
 would  be  supplied  from  tomorrow.”  He
 also  made  it  clear  that  the  power  quota  of
 Karnataka  from  Andhra’s  Ramagundam
 super  thermal  project  and  the  entire  power
 of  the  Raichur  thermal  project  would  be
 earmaked  for  the  said  stecl  plant.

 There  was  a  round  table  conference  in

 February  1985,  where  eminent  steel  men
 discussed  about  investment  priority  for  the

 future,  operations  in  short  term,  market

 development,  labour  policies  etc,

 People  of  Karnataka  are  very  much

 agitated  about  the  inordinate  delay  in  the

 ‘setting  up  of  the  steel  plant.  Therefore,  I

 request  the  hon,  Prime  Minister  to  guide  the

 Ministry  of  Steel  to  take  immediate  steps  to

 set  up  Vijayanagar  Steel  Plant.

 12,39  his.

 STATE  FINANCIAL  CORPORATIONS

 (AMENDMENT)  BILL

 [English]

 MR.  BDEPUITY-SPEAKER  We  shall
 now  take  up  the  State  Financial  Corpora-
 tions  (Amendment)  Bill.  Already  we  have

 taken  2  hours  and  28  ininutes.  Now,  32

 minutes  are  left.  So,  1  request  the  Members
 to  be  very  brief.  Each  Member  may  take

 only  two-three  minutes.  The  Minister  has
 also  to  reply.

 SHRI  RAM  PYARE  PANIKA  (Roberts-
 ganj)  :  ।  will  take  only  five  minutes.

 SHRI]  P.R.  KUMARAMANGALAM

 (Salem)  :  Mr,  Deputy-Speaker,  Sir,  I  rise  to

 support  the  State  Financial  Corporations
 (Amendment)  Bill  of  1985.  At  the  outset,
 Mr.  Deputy-Speaker,  ।  would  like  to  state
 that  though  the  statement  of  objects  and
 reasons  ७  quite  flowery,  when  one  comes
 down  to  real  brass  tacks,  when  one  secs  the
 Amendment  and  when  one  comes  to  the
 method  of  implementation,  there  are  certain
 factors  which  would  have  to  be  looked  into
 and  it  may  be  possible  for  the  hon.  Finance
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 Minister  to  look  into  them  and  see  whether
 certain  restrictions  could  be  imposed  on  a
 few  points,

 At  the  outset,  I  would  like  first  to  wel-
 come  the  move  in  amending  the  Act  in  such
 8.  manner  that  the  State  Financial  Corpora-
 tions  could  undertake  research  and  service
 relating  to  marketing  and  investment  and
 carry  out  techno-economic  study  and  pro-
 vide  technical  and  other  administrative
 assistance.  The  reason  for  my  welcoming
 this  is  90%,  of  the  various  units  in  the  small
 scale  industry  collapse  because  of  bad  mar-
 keting  facilities,  their  inability  to  undertake
 research  due  to  lack  of  finance  and  the
 Corporation’s  inability  to  really  give  common
 services  which  many  of  their  customers
 require,

 Since  the  Amendment  has  come  before
 this  House,  I  would  suggest  a  few  things,
 After  it  is  amended,  definitely  the  State
 Financial  Corporations  should  be  directed
 categorically  to  take  up  groups  of  industries,
 especially  in  the  small  scale  sector.  Let  it
 not  be  that  State  Financial  Corporations
 only  concentrate  on  the  larger  and  medium
 sectors  and  ignore  the  small  scale  sector.
 These  facilities  to  undertake  research  and
 service  relating  to  marketing  investment
 and  carry  out  techno-economic  service  should
 be  meant  for  the  small  scale  sector  and  these
 services  are  really  required  more  so  for  the
 small  scale  sector  than  the  medium  and  large
 scale  sectors  because  the  medium  and  large
 scale  sectors  invariably  have  the  financial
 capacity  to  create  their  own  research  depart-
 ment  and  they  should  be  made  to  create  their
 own  research  department  and  cirry  out  their
 studies  as  well.  It  is  the  small  scale  indus-
 tries  which  require  the  assistance.

 Even  though  it  might  be  said  that  the
 State  Financial  Corporations  are  not  meant

 to  really  cater  Only  to  small  scale  industries,
 at  least  in  so  fur  as  these  research  and  service
 facilities,  the  finance  should  be  concentrated
 to  help  this  large  group.  They  may  be
 small  industries.  Actually,  when  one  sees
 the  total  investment  and  the  group  of  indus-
 tries,  they  will  be  very  large.  From  that

 point  of  view,  it  may  be  considered,


